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IN THE COURT OF MS. SALONI SINGH: MM-01, SHAHDARA KKD COURTS, DELHI. 

State Vs. Tushar 

FIR No. 322/2020 

P.S. G.T.B. Enclave 

U/s 392/411 IPC 

26.11.2020 

In the present bail application, it is prayed that the accused be granted bail on the grounds 

namely, that alleged incident is false; that no recovery was made from the accused and the recovery 

of the mobile phone has been planted; that the accused is not a previous convict and that the 

accused is ready to comply with the conditions imposed by this court. 

2. In the reply filed by the 10, bail application has been opposed on the ground that if the 

accused is released on bail, he may commit similar offence. 

Submissions have already been heard. Court record perused. 

4 As per prosecution version, on the date of alleged incident, the accused followed the 

complainant and snatched the mobile phone of the complainant forcibly by choking his neck from 

behind. In the present matter, the investigation has already been completed and accused has been 

in custody since 16.10.2020. There are also no previous criminal antecedents of the accused. No 

purpose would be served keeping the accused in custody. Therefore, the accused is admitted to bail 

on furnishing bail bond in the sum of Rs.10,000/- with surety of like amount and subject to the 

following conditions: 

a) The accused shall not commit offence similar to the offence of which he is accused, or the 

commission of which he is suspected; 

b) The accused shall attend the Court on dates fixed for hearings during trial; and 

c) The accused shall not directly or indirectly make any inducement, threat or promise to any person

acquainted with the facts of the case so as to dissuade him from disclosing such facts to the court or 

to any police officer or tamper with the evidence. 

Accordingly, the present bail application is disposed of. Copy of this order be uploaded on 

the website of Delhi District Courts. Copy of this order be also sent via email to the counsel of the D. 

accused or be given dasti. 
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State Vs. Tushar 

FIR No. 322/2020 

P.S. G.T.B. Enclave 

U/s 392/411 IPC 

26.11.2020 

At 2.15 pm. 

(Proceedings through video conferencing via Cisco webex app.) 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

1O W/SI Parveen Rani 

Sh. Dharmender Singh, Ld. Counsel for applicant/accused. 

Reply to the bail application has been filed. Copy is supplied to the counsel for 

accused via email. 

Submissions on the bail applications made on behalf of parties. 

Ld. APP for State submitted that the accused in the present case had caught the 

complainant and snatched mobile phone from him and if the accused is released on bail, he may 

commit similar offence and at this stage, he be not released on bail. 

Ld. Counsel for accused submitted that the investigation has been completed and 

there are no previous criminal antecedents of the accused and that the accused is willing to comply 

with all conditions imposed by the court. 

On clarification, 10 submitted that there are no previous pending criminal cases 

against the accused and that the investigation in the present case has been completed and the draft 

charge-sheet has already been prepared. 

Vide a separate order, present application is allowed. File be tagged with charge- 

sheet as and when filed. 
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